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IMPLEMENTATION OF RECOMMENDA-
TIONS OF WAGE BOARD IN RESPECT
OF NON-JOURNALISTS

+
*95. SHRI R. BARUA :

SHRI B, K. DASCHOW-
DHURY :

SHRI S. P. RAMAMOORTHY:

SHRI C. JANARDHANAN :

SHRI R. R. SINGH DEO :

SHRI HEM BARUA :

SHRI R. K. AMIN :

SHRI VISHWA NATH PAN-
DEY :

SHRI P. VENKATASUB-
BAIAH :

SHRI K. N. PANDEY :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that Govern-
ment have decided to refer to the Na-
tional Tribunal the dispute regarding the
implementation of the Wage Board
Award tor Non-Journalists in six News-
papers;

(b) if so, the names of the six news-
papers;

(c) the terms of reference of the Tri-
bunal and the position in regard to other
newspapers;

(d) whether the Wage Board recom-
mendations have been implemented by
the employers;

(e) if so, the percentage therof; and

(f) whether the Wages have been
given to the striking employees for the
period of strike ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):
(a) to (f). A Statement is laid on the
Table of the House : '

STATEMENT

(a) to (c). Copies of Orders issued
by Government on the 17th September
1968 and the 7th October 1968 referring
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the dispute to adjudication are placed
‘on the Table of the Sabha. [Placed in
Library. See No. LT-2089/68.] The
names of the mnewspapers covered
by the two references and the issues re-
ferred to adjudication, are given in these
orders.

(d) and (e). The strike arising out of
the dispute about non-implementation of
the recommendations of the Wage Board
for Non-Journalists was limited to néws--
papers falling in classes I to ILI only.
So far as the other classes of newspapers .
are concerned, the matter is to be decid-
ed by mutual agreement. The imple-
mentation of the Wage Board’s recom-
mendations is being secured through the
State Governments and they are taking
necessary action in the matter, Detail-
ed information about the progress of im-
plementation is, however, being collected
and it will be laid on the Table of the
Sabha.

(f) Government has no information
whether any of the employers have paid
wages for the strike period.

SHRI R. BARUA : Why is it that
the implementation of the wage board
award is cither sought to be delayed or
is delayed, crecating chain reaction all
around, and why do Government not
take action to sce that the awards arc
implemented soon ? ‘

SHRI HATHI : This was a long
drawn-out dispute between the employers
and the workers. Ultimately by com-
mon agreement on some matters the
matter has been referred to adjudication.
We are taking steps, so far as other wage
board reports are concerned. But in
this particular case there is no dispute
pending, I think, anywhere cxcept thc
one referred to adjudication.

SHRI R. BARUA : In view of the
prolonged negotiations between the em-
ployers and the employees cven after
the wage board award and in view of
the reactions that have come up, may
I know whether Government are think-
ing of setting up any machinery for
quick implementation of the wage board °
awards ?
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SHRI HATHI : As it is, the wage
boards are not statutory, and there is
no provision in law whereby it can be
done. But we have an implementation
machinery which tries to persuade thc
employers to accept.

SHRI B. K. DASCHOWDHURY :
From the statement it is clear that there
are certain difficulties in the matter of
implementation of the wage board
awards, and that is why in its place a
national tribunal has already becn form-
ed. I would like to know from tne hon.
Minister whether the verdict or award
of the national tribunal will be binding
on the employers of newspapers ? I
also find from the statement that the
newspaper workers went on strike on
23rd July. 1968. But we find that there
are two sets of regulations, one¢ issued
the 17th September, 1968 and the oiher
issued on the 7th October, 1968. Under
the 17th September, 1968 order, the
cases of those nmewspapers cxcept the
Times of India, Bombay and Deihi have
been referred to the national tribunal.
May I know why these two sets of orders
have becn issued by Government, one
for the Times of India. Bombay and
Delhi cases and the other tor the cases
of the other newspapers ?

SHRI HATHI : The wholc basis of
this long drawn-out dispute was this
difference. If it were a question of
making the wage board's recommenda-
tions ‘statutory, perhaps it could have
been done. But in The Times of India
there are 700 people who arc not cover-
ed by the recommendations of the non-
journalists wage board. Therefore, cven
if we made it statutory, those people
were not to be included.  Therefore,
those two categories had to be separated,
one where the dispute was with regard
to non-journalists and another where
there was dispute with regard to non-
journalists as well as other people who
were not covered by the wage board, hut
these workers also wanted some relicf.
Therefore, these two diffzrent  orders
were issued.

SHRI B. K. DASCHOWDHURY :
My question has not been answered. I
wanted to know whether the award of
the national tribunal will be binding or
not.
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SHRI HEM BARUA : In view of
the fact that this strike went on for a
very long time, for 59 days, in fact—
and we must congratulate these journa-
lists for maintaining complete peace and
discipline so far as the strike was con-
cerned—may I know what specific steps
the Labour Minister took in the context
of it to bring about a settlement with
the ncwspaper owners. These news-
paper owners are big people who ac-
cording to the wage board report etc.
carn a lot ? They were big people who:
earncd a lot and yet they were not ready
to pay the necessary emoluments to the:
workers. What specific steps did the
Government take, and particularly the
Labour Ministry take to bring these
people into a reasonable frame of mind?

SHRI HATHI : I had a serics of
discussions and was trying to persuadc
them to come to a reasonable settle-
ment.  Ultimately, at one point, the
workers’ representatives themselves  in
the Hindustan Times agreed that 85 per
cent would be full and final settlement.
But there the differcnces in regard to
categorisation and other things came in.
Ultimately, it was thought that while
adjudication would mecan a long-drawn-
out litigation again and uncertainty as
well, we could persuade the employers
that they must pay 75 per cent of the
difference between the present pay and
that recommended by the wage board
and that it would be protected even after
the tribunal’s award. That is to say, if
an cmployec gets Rs. 80 and the wage
board has recommended Rs. 20 cxtra,
then he will get 75 per cent of Rs. 20,
that is Rs. 15 cxtra, that is, he will get
Rs. 95, and this Rs. 95 will not be dis-
turbed cven after the wage tribunal gives
its award. We have tried to bring them
round to that, and now the dispute is
only for the Rs. 5.

SHRI LOBO PRABHU : 1 think it
will be agreed to on all sides that these
industrial disputes should be settled as
soon as possible. It will also be agreed
that we have a very comprehensive law
which we should enforce as completely
as possible.

When this industrial dispute came to
the notice of Government as long ago as
a year, may I know why Government did
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not immediately make a refernce to ad-
judication ? Secondly, what legal autho-
rity did Government have to conduct
negotiations ? What authority did they
have under the Industrial Disputes Act
to conduct negotiations or congiliation
at their level ? There are other stages
such as the stage of the labour officer.
But 1 would like the hon. Minister to
pinpoint the authority under which he
delaycd this referencc by more than a
year.

SHRI HATHI : Thc first question
is why it was not referred to adjudica-
tion. Thc Labour Ministry is interested
in seeing that there is industrial peace;
if it had been referred to adjudication
as such there would not have been peace
because only a portion of the dispute
would have been covered. The other
aspect is that some of the cmployees of
the Times of India group were not
covered by the wage board rccommenda-
tion and they would not have been
covered if the dispute had straightway
been referred to adjudication. That was
one reason.

The other reason was this. The wage
board recommendations arc not statu-
tory. So. they could not be Icgally en-
torced, and legally therc was no power
also. But the Labour Ministrv officers
and cven the Minister can  use their
good offices and bring the parties to-
gether to come to a settlement, and ulti-
mately a settlement was reached = that
they would pay 75 per cent of the diffe-
rence.
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SHRI D. C. SHARMA : As you

know, recently there was a big strike in
newspapers involving not only journa-
lists but also non-journalists, and owur
hon. Minister say that he used his “good
offices” to bring about some kind of a

.settlement between the journalists and

non-working journalists and the news-
paper owners. May I ask if our Gov-
crnment have become so helpless vis-a-
vis the press barons and press monopo-
lists that they cannot take any effective
action against them except offering their
good offices ?

SHRI HATHI : 1 have  replied to
that while answering Shri Lobo Prabhu’s
question. This is not a statutory re-
commendation and, therefore, no legal
action as such could have been taken.
The second thing that I said was that
it is not a full and final settlement; it
was a settlement up to a point only, that
75 per cent would be given and it would
be protected.

SHRI S. KUNDU : This is an ins-
tance of how the Labour Ministry func-
tions in a casual and cavalier manner, in
the sense that the terms of reference to
the Wagc Board were drawn up in such
a casual and vague manner that after the
reccommendations came, so many lacu-
na¢ were found out. Many aspects,
as to what are the categories which
would be covered by the recommenda-
tions, what types of people would come
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under them—all these were found
faulty. The employers did not accept
the list given by Government. It has
again gone to adjudication. Nobody
knows when it will come from adjudi-
cation and what will happen to the re-
commendations. In the circumstances,
will the Minister give a categorical as-
surance that soon after the adjudicator’s
award is received it would be imple-
mented within a month ?

SHRI HATHI : As for the first part
that the Labour Ministry is working in
a casual manner because so many cate-
gories of people were left uncovered.
there are hundreds of categories of
workers in the newspaper industry. That
is exactly thc reason why the represen-
tatives of the workers are also on the
Wage Board. If some categories were
left uncovered, they should have drawn

attention to it. It is not for the Labour
Ministry to do it.

SHRI S. KUNDU : Do not takc
shelter under that.

SHRI HATHI : For example,

mechanics are there. They are given a
certain type of job and are included in
that category. In these wage boards,
this is not a new thing in regard to
categorisation. Perhaps the hon. Mem-
ber has no experience of how categori-
sation is done. They have been grouped
together. It can be said, ‘No, this man
is not a clerk; he is an accountant’.
Now, a clerk may also be doing the
work of an accountant. So this cate-
gorisation is not a new process.

So far as implementation is concern-
ed, we have said that this protection
will continue till the award becomes en-
forcible, that is, if they decide to go in
appeal, till it is decided.

SHRI SHIVALJ RAO S. DESH-
MUKH : How do Government pro-
pose to allay fears that by this action,
Government have set at nought and
made a laughing stock of the whole
sanctity of Wage Boards, because if at
all a Wage Board were to inquire as to
what should be the plausible ways of
settling the matter, and if again that
were to be put at the mercy of the em-
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ployers as to whether the recommenda-
tions can be implemented or not, under
the so-called lacuna of legal authority,
do the Government propose to enact a
legislation once for all that once the
wage boards arc created, they shall be
deemed to have been created statutorily,
their recommendations shall be ipso-
facto binding on the employers and em-’
ployees and they shall not be the subject
matter of dispute at the final stage under
the Industrial Disputes Act, liable to be

referred to arbitration or adjudica-
tion ?
SHRI HATHI : It is not a question

of laughing stock, because the wage
boards are not statutory and it is left
to the parties to settle and implement.
So far as the other part is concerned,
making it statutory, we arc certainly
considering the whole thing.

SHRI BAL RAJ MADHOK : The
way in which this strike was handled is
a classic instance, because we find that
some of thc ncwspapers were prepared
to settle at 85 per cent, but actually it
has been scttled at 75 per cent for the
time being. What will come tomorrow
we do not know. The employers werc
prepared, but the trade union leaders
were not prepared for 85 per cent. May
1 know whether it was due to the fact
that because of the closurc of thesc
papers two newspapers were making
hay, one in which the Government was
interested and the other in which somc
trade union leaders were interested,
that these six newspapers were allowed
to remain closed for two months and
the workers were allowed to suffer, and
actually when the settltmnent came the
workers got much less than they would
have got otherwise? Secondly, may I
know whether the pay for the strike
period has been given to the workers or
not ?

SHRI HATHI : To say that the
Government was interested in prolong-
ing the strike is wrong. We are not at
all interested. In fact, I tried and tried
my best.

SHRI A. B. VAJPAYEE :
not do anything.

You did
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SHRI HATHI : One category was
prepared for 85 per cent, but the em-
ployers were prepared for only 80 per
cent. I and the Deputy-Speaker brought
them round to 85, but then we found
that the workers would not agree to
that.

Secondly, they are getting 75 per cent.
I have explained the position that 85
per cent was in full and final settlement,
while 75 per cent is the minimum, the
remaining 25 per cent being the subject
of adjudication. They can take the
chance of getting 100 per cent, but it
will not go below 75 per cent.

As for the pay for the strike period,

we have no information whether they
have been paid or not.
SHRI K. N. PANDEY : In view of

the fact that hon. Labour Minister used
his good offices in the negotiations bet-
ween the parties, may I know whether it
is his impression that the management
did fhot want to implement the award,
or was there any genuine difficulty ?
If there was genuine difficulty, how is
the position going to improve by refer-
ring it to adjudication ?

SHRI HATHI : In some cases it
was genuine, in some cases it was not.
Therefore, the adjudication will settle
it.

SHRI NAMBIAR : In view of the
fact that the award was not implement-
ed by the employers and the strike took
place, may I know whether the pay for
the strike period has been included by
the Government as one of the terms of
reference for the adjudication?

- SHRI HATHI : No. We have not
Included the pay for the strike period
in the adjudication.

SHRI D. C. SHARMA : I want to
know how the Deputy-Speaker came
in.

SHRI HEM BARUA : That is my
problem also. It is said the Deputy-
Speaker jumped in. In what capacity
did he jump in ?

~SHRI HATHI :
city.

In his private capa-
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SHRI HATHI : This is for
Minister of Information.
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the
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‘WOoRK TO RULE' BY POSTAL
EMPLOYEES
+
»97. SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :
SHRI RAM KISHAN GUPTA :
SHRI R. K. SINHA :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether the Postal employees
have started the ‘work to Rule’ cam-
paign at the instance of the National
Federation of Posts and Telegraphs Em-
ployees to protest against the victimiza-
tion of the employees who took part in
the strikc on the 19th September, 1968;

(b) if so, to what extent it has affect-
ed the postal services; and

(c) the action proposed to be taken
in the matter ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) Though there was no offi-
cial intimation from the NFPTE, some
of the P&T Employees indulged in a
go slow canipaign from 20th to 27th
September. It is seen from Press Re-
ports that this was following a directive
from NFPTE. This ‘go-slow’ was
otherwise described as ‘work-to-rule’ by
the Federation. '

~ (b) This go-slow campaign affected
the services only in a few bigger offices
in Delhi, Calcutta and parts of Madhya
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Pradesh. In these places the dclivery. @f
mails was affected to some extent and
there was also some accummulation of
mails. At other stations the service
was hardly affected.

The go-slow was again resumed bet-
ween the 8th and 17th October in a few
places following the hunger strike of
the J.C.A. Icaders in Delhi. The ser-
vices werc however not dislocated to
any extent on this account.

(c) As a result of the action taken
against officials ncglecting their work,
the situation soon returned to normal.
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